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Coach building Factories 

312. SHRI P. J. 
the Minister of 
pleased to state: 

KURIAN: Will 
RAILWAYS be 

(a) where the Coach building fac-
t~ries are located; 

(b) whetber Governn1ent have any 
programmes for' setting up llew c03ch 
'building factori{'s; and 

(c) if so~ the detail~ thereof'! 

THE MINISTER OF STATE IN 
THE MJNfSTRY OF R\TLVr~"-..Ys 
(SHIt! C. ]{. JAFFER SIL\fUElt'): 
(a) At pf(~sent then' are three Coach 
Production Unit~ Vl7.. Integral Coach 
Factory, Perambur, Madras, (ii) 
Bharat Earth Iv:overs Ltd., llanga-
lore and (iii) J ('s~ops and Co. Ltd., 
e.lcutt •. 

(11) and (c) In view of the increasing 
tiemand tor Raihvay coaches, a propo. 
.. , fe,.. aetting up 'a New Coach Pro-
auction Unit is under examination 
When tb~s examination is completed: 
:lnal decision wia be taken for setting 
_.. the Coach Production Unit after 
,etting clearance from Planning Com-
aissioll. A final Project Report will 
then be prepared which will include 
tietaUs of capacity. technique to be .'eel cost, loeation etc. of the pro-
)lINed Coach l'actory. 

3_ L.8.-a. 

Brick l(lla. LabOur as .... ed Lall •• 
ta IMIId 

313. SHRI CHITTU BHAI G.AM.IT: 
Will the Minister ot LABOUR b! 
pleased to state: -

(a) whether it is a fact that a lot 
nad been done to stop the evil of 
bonded labour but it is still practised 
and that too in the capital and the 
aurrounding areas; 

(b) whether Government are aware 
that over two lakh of these helpless 
people are employed by about 4eO 
brick kiln owners; 

(c) whether Government are also 
aware that their families are separat-
ed and starved and are not allowed 
'to return to their native places; ana 

(d) if so, the details thereof? 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION AND LAB-
OUR (SfIRI J.B PATNAIK): (a) 
to (d). There was a recent Press 
l'C'pori al1cging the preVQlence of 
bonded laboUl er:; in the brick kiln 
industry in the Union Territory of 
Delhi. Thi.! wa~ enquired into by 
the Delhi Adrnlf1istration which has 
reported that thel'e are n·.) bonded 
labourers ao) alleged ~nd that no spe-
cific complaint, direct or indirect, has 
been received by it in this matter. 
The brick kiJ n licencees in Delhi 
number 309 while the workers in the 
Delhi brick kilns is e~timated to be 
about 25,000. 

Most of the brick kiln workers ia 
and around Delhi 'are employed as 
contract labour by contractrars an. 
agents. To safeguard their intereata, 
there exist adequate legal provisiooa 
under the Minimum Wage Act, It41, 
and the contract Labeur (Reguiatien 
and Aboliti.n) Act, 1971 to ensure 
payment of mInImUm reasonable 
wages, regulate the conditions" tbeir 
employment, and provide buic wel .. 
fare and essential health facilities. 
Ins,Pecting "\uthorities frequently in-
spect the brick kilns and in li7. have 
}launched. 11 prosecutions' against de-
faulting brick kiln owners for vu.t.-




